
Quarterly report for the period from August, 2020 to October, 2020 in compliance to 
Hon'ble NGT order dated: 05.08.2020 in the application No.68/2015 filed by 
Chaitanya Sravanthi Organization against M/s.Visakhapatnam Port Trust(VPT), 
Visakhapatnam: 
  

The Hon’ble NGT has issued orders in the application No.68/2015 vide dated 
08.03.2017 to comply with the action plan submitted by M/s. Visakhapatnam Port Trust for 
implementation of short term, medium term and long term measures before 31.12.2018 

and also the Hon’ble NGT directed the APPCB to submit compliance once in 3 months 

starting from 1st April 2017 to 31st December, 2018. As per directions of Hon’ble NGT, 

APPCB submitted quarterly progress reports on status of implementation of short term, 

medium term and long term upto final quarter ending Dec’2018 to the Hon’ble NGT. The 

Hon'ble NGT (SZ) in 0.A No 68 of 2015(SZ) vide order dt. 03.01.2020 directed APPCB to 

take necessary action within the timelines. The M/s.Visakhaptanm Port Trust on the basis 

of the observations made by APPCB in the last report and directed to submit status report 

within period of 2 months and the Hon’ble NGT is also directed APPCB to monitor the unit 

periodically and submit the compliance of the pollution norms by M/s.Visakhaptanm Port 

Trust. 

M/s.Visakhaptanm Port Trust was reviewed before the External Advisory Committee 

(Task Force) meeting on 23.01.2020 and observed that even after issue of directions by the 

Board M/s.Visakhapatnam Port Trust has not complied with the short term, medium term 

and long term measures within the time lines committed by M/s.Visakhapatnam Port 

Trust. The Board issued directions to M/s.Visakhaptanm Port Trust on 02.03.2020 and also 

directed to submit the performance bank guarantee of an amount of Rs.1.0 crore for 

completing all the works required to be done. 

The Hon'ble NGT (SZ) in 0.A No 68 of 2015(SZ) vide order dt. 05.03.2020 stated that 

the submission of performace bank guarantee is only to assure the performance of the 

undertaking to comply with the directions and that will not amount to any realization of 

compensation for the past violation omitted and directed the Board to impose 

environmental compensation. 

In compliance to the Hon’ble NGT Order dt: 05.03.2020, the Board has estimated the 

Environmental Compensation and directed M/s.VPT on 07.07.2020 to pay the 

Environmental Compensation of Rs.1,97,25,000/-. Accordingly, M/s.VPT has _ paid 

compensation on 14.07.2020. The copy of the order dt:07.07.2020 is submitted as 

annexure-I 

The Hon’ble NGT vide Order dt: 05.03.2020, directed Andhra Pradesh State Pollution 

control Board to continue the monitoring as directed in original order dated 08.03.2017, 

and to submit a periodical report to Tribunal after a period of three months. 

M/s. VPT was inspected by the APPCB Regional Office Officials on 05.11.2020 to verify 

the compliance of the directions of the Board and the latest status of the points reviewed by 

the Hon’ble NGT is submitted below: 

IMMEDIATE MEASURES: 

S.No DIRECTION Present status 

1 The port shall cover all the stack yards |80% of the dusty cargo is covered with 
of dusty cargoes (coal and _ other |tarpaulins and the remaining dusty cargo 
cargoes etc.) with tarpaulins jis in loading and unloading condition 

immediately and no coal stack yard |therefore cannot be covered fully. 
shall exist without covering with 

tarpaulins. 
Z The port shall restrict the stack height | The height of the stacks is restricted to 

of coal piles upto 6 m as per the CFO | 6mts in the stack yard. Few stack 
condition and the excess stacking shall | heights are more than 6 mts was 
be removed immediately. observed during inspection. 

  

  

  

         



  

S.No DIRECTION Present status 
  

The port shall not store any dusty cargo 

at west of ESSAR and the existing dusty 

cargo shall be removed immediately. 

M/s.VPT is not storing any dusty cargo 
at west of ESSAR. However, M/s.VPT is 

storing the manganese ore at west of 

ESSAR containing lumps and fines. The 
Manganese fines are covered with 

tarpaulins. 
  

The port shall not store any dusty cargo 
without MDSS system at any location in 
the port premises. 

There are MDSS systems at 3 areas - WOB 
area, ii) S-4 area, iii) L-17 area. 
VPT is storing the dusty cargo i.e., coal 
cargo near to city interface at R-2, R-4 & R- 
5, A,B at TMO yards where there is no 
MDSS. The facility is carrying out wetting 
through mobile water tankers. 
Recently, VPT provided 9 Sprinklers at R2 
& RS areas. 
As per action plan proposed by the M/s. 
VPT, installation of MDSS at the remaining 
areas R-2 to R-5 areas, NH yard area, West 

of OHC along Cost guard road, North of 
TINA Godown area and North West corner 
of WOB works to be commenced from 
01.09.2020, whereas M/s. VPT issued 
work order on 28.09.2020 of Rs. 
8,42,07,190/- for installation of MDSS at 
dusty cargo areas. M/s. VPT has not 
complied with action plan committed. Copy 
of the work order is enclosed as annexure- 

2: 
In addition to the MDSS at the above dusty 

cargo as per action plan M/s.VPT suppose 
to start the construction of 2 covered 
storage sheds of size 200m x 40m x 17 m 
and 200 m x30m x 17m at R6-R-9 areas for 
storing the dusty cargo with an estimated 
cost of Rs. 27.53 crores from 30.10.2020. 
M/s.VPT has not startred any works or not 

awarded work order. 
M/s.VPT submitted that they proposed to 
construct one covered storage shed of size 
400 mts X 40 mts X 17 mts at R11 area for 
storing the dusty cargo at an estimated cost 
of Rs.36.0 crores instead of two sheds. 
Action plan for installation of MDSS and 
construction of covered storge sheds at R- 
11 area is submitted as annexure-3. 
Mobile tankers deployed at A, B at TM 
Office & L9, L10 areas where dusty cargo is 

being stored / stocked. 
M/s.VPT proposed 108 no. of sprinlklers at 
other areas. The details are submitted as 

annexure-4. 
  

The port shall not store any dusty cargo 
at R-11 area. 

Submitted. 

      The port shall submit an action plan for 
reorganization of coal stacking yards, 

which are near to the city interface 
immediately.   Submitted on 25.02.2020. At present 

coal is stacked at R2 to R5 areas which 
are nearer to city interface. As per the 
plan submitted by M/s. VPT, the coal 
cargo proposed to be shift to the areas 
created by the demolition of abandoned 

buildings of port area. At present coal 
stacks at R2 to R5 areas being shifted to 
newly developed area of 18,200 Sq mt 
near dock main gate by dismantling the 
existing building and another area of 
about 42200 sq mt is under 

development duly dismantling godowns 
near main gate. 

  
 



  S.No 

  

  

  

  

  

  

    

DIRECTION Present status 7 The port shall submit an action plan for | Submitted on 25.02.2020. At present reorganization of all the dusty stacking | coal is stacked at R2 to RS areas which yards and submit the stacking yard plan | are nearer to city interface. As per the within 15 days. plan submitted by M/s. VPT, the coal 
cargo proposed to be shift to the areas 
created by the demolition of abandoned 
buildings of port area. At present coal 
stacks at R2 to R5 areas being shifted to 
newly developed area of 18,200 Sq mt 
near dock main gate by dismantling the 
existing building and another area of 
about 42,200 sq mt is under 
development duly dismantling godowns 
near main gate. 

8 The port shall submit an action plan for | There are 5 berths in the outer harbour 
mechanization of the dusty cargo | which are mechanized. 
handling berths within 30 days. There are 21 berths in the inner 

harbour as detailed below: 
East Dock area: EQ-1 to EQ-10 = 10 
berths. 
West Dock area: WQ-1 to WQ-8 = 8 
berths. 
Western Arm OR-1, OR-2 & FB = 3 
berths. 
Out of the above 21 berths the following 
are mechanized. 
1) EQ-1 operated by M/s Adani. 
2) EQ-10 operated by M/s AVR Infra. 
3) WQ-5 operated by M/s Nalco. 
VPT informed that EQ-8, EQ-9, WQ-6, 
WQ-7 & WQ-8 are semi mechanized. 
VPT further informed that they have 
dropped plan to mechanize EQ-2 to EQ- 
5 as they are not commercially viable 

and decided to handle dust free cargo 
like fertilizers, food grains, bagged 
cargo, steel, granite etc., 

SHORT TERM MEASURES: 

i The port shall complete the installation | VPT provided Truck tyre washings at ‘B’ 
and commission of the truck tyre|- Ramp and also provided at Essar 
washing facility by 31st March 2016. Junction. Both the facilities are found 

working. 

2 The port shall complete the installation | The port is having 2 Nos. of Mobile Fog 
and commissioning of the  truck| canons and deploying fog machines at 
mounted fog canon system at loading / | loading / unloading of dusty cargos. 
unloading of dusty cargo by 31st March 
2016. 

S The port shall complete the | The existing MDSS systems are working 
refurbishing all the existing MDSS and | properly. 
shall be operational by 31st March 
2016. 

4 The port shall install 3 CAAQM stations | The VPT installed three CAAQM stations   and connect to APPCB website by 31:t 

March 2016.   at GCB vicinity, R&D area and at Old 

Stadium (GVMC) area and all three 
stations are in operation. All 3 stations 
are connected to CPCB / APPCB website. 

  
 



  

S.No DIRECTION Present status 
  

The port shall comply with the targets 

fixed for the plantation under Green 
Visakha Program. 

Proposed to complete by the end of 
December-2020. M/s. VPT awarded 

work order to M/s.Green Profile, 

Visakhapatnam for plantation of 

1,02,000 Nos. of avenue plantation in 

Visakhapatnam under green Visakha 
during the year 2020-2021. Copy of the 
order is enclosed as annexure-5. 

  

The port shall procure Mechanical 
sweeping machine by 31*t March 2016. 

The VPT carrying out sweeping through 

Mechanical Sweeping Machine and 
proposed to procure 3 more machines. 

  

MEDIUM TERM MEASURES: 
  

  

The port shall complete — the 
construction of concrete wall of 7.5 m 
height and 1.7 KM long i.e. from the sea 
Horse Junction to Convent Junction at 

the city interface by 315 July 2016. 

The port has constructed 7.50 m height 
compound wall to a length of 1.00 KM 
from Convent Jn. to Kobbarithota Jn. and 

0.70 KM from Kobbarithota Jn. to Sea 

Horse Jn. at the city interface. 
  

The port shall complete the 
upgradation of the STP to handle 
10MLD with proper quality output to 
meet to the standards of the board by 

31st July 2016. 

VPT upgraded STP with Hypo dosing 

system for disinfection. 

  

The port shall provide CC Cameras at 
the coal yard and connect it to Website 
of APPCB for dissemination of 

information to the public. 

Installed CC cameras and not connected 

to APPCB website. VPT stated that it is 

not possible to connect to APPCB 
website in view of the Security and 
Safety of the areas because of the 
Defence Movements through Port. 

  

LONG TERM MEASURES: 

  

Dismantling and reconstruction of West 
Quay berths i.e. from part of WQ-2 to 
WQ-5 for handling 14.50 m_ draft 
vessels with fully mechanized handling 
facilities for handling bulk cargoes. 

VPT informed that it is not economical 

to mechanize the lower draft berths like 

WQ-2 to WQ-5 in view of shifting of 

dusty cargos to higher draft vessels. 

VPT informed that they planned to 
handle most of the coal and other dusty 
cargos at higher draft berths like WQ-7, 
WQ-8 & EQ-7 which will be mechanized 

on PPP mode by the end of 2023. 

  

EQ-5 and EQ-6 berths for handling 
14.50 m draft vessels with fully 
mechanized handling facilities for 
handling bulk cargos. Mechanization of 
cargo handling at EQ6 berth. 

VPT not mechanized EQ-5 and EQ-6. 
They have informed that they could not 
do as there is no demand for cargo 
envisaged as earlier. 

  

Replacement of existing EQ-2 to EQ-5 
berths to cater to 14.50 m draft vessels 
with fully mechanized handling 
facilities for handling bulk cargos in 
inner harbour of Visakhapatnam Port. 

VPT informed that they have dropped 
plan to mechanize EQ-2 to EQ-5 as they 
are not commercially viable and decided 
to do semi mechanization by deploying 
the harbor mobile cranes and planned 
to handle dust free cargo like fertilizers, 

food grains, bagged cargo, steel, granite 

etc., 

      Development of West Quay North (WQ- 
7 & WQ-8) berth with mechanized 
handling facilities for handling bulk 
cargos.   M/s.VPT handling the cargo in semi 

mechanized mode at WQ-7 & WQ-8 at 
present and proposed to mechanized 
these berths by 2023. 

  

 



Ambient air quality montiroing and results: 

In this regard, it is to submit that, APPCB is re 
in the surroundings of Visakhapatnam Port Trust 
Port Area Dispensary, 

gularly monitoring ambient air quality 
at Police Barracks, Gnanapuram Area, 

St. Aloysius School and at St. John’s Parish School (S monitoring 
Stations). All stations are located within a radius of 200 meters to 750 meters from port 
operations towards Visakhapatnam City. The values of PMio is tabulated below: 
  

  

  

  

  

                

  

  

  

  

  

  

  

  

  

                                  

  

  

  

  

  

  

    
  

  

  

  

  

  

SNo. | Stations Aug - 2020 Sept- 2020 Oct-2020 
aL. Gnanapuram 69 75 71 
pe Police Barracks 60 62 68 
= St. Alloysius School 54 So 70 

4. St’ John's Parish School 88 77 92 
5. Port Area Dispensary 80 57 82 

ANNUAL AVERAGE VALUES OF PMio. 

S. Location Standard 2010 | 2011 | 2012 | 2013 | 2014 | 2015 | 2016 | 2017 2018 | 2019 | 2020 NO 
(Upto 

Oct) 
Annual Average Values are in pg/Nm? 

1 Gnanapuram 87.2 119.5 95.1 122:2 84.6 68.7 | 86.7 | 85.1 91.4 91.3 85.1 
area 

2 Police Annual 95.9 148.8 | 104.3 | 115.1 87.1 86.1 87.0 | 88.6 91.6 86.6 67.8 
barracks Average 

3 St.Alloysius should not | 99.0 96.2 83.5. 77.5 99.1 84.6 | 88.3 | 82.8 80.5 76.7 | 65.0 
School exceed 

4 St' John's 60 114.0 | 103.0 83.9 85.5 108.7 | 86.9 | 95.2 | 94.4 | 1086 | 98.8 | 100.8 
Parish School pg/Nm3 

5 | Port Area 89.1 | 89.0 | 840 | 782 | 81.7 | 75.4 | 97.6 | 823 | 105.9 | 883 | 81.4 
Dispensary 

As per the above air quality data, the daily/ monthly average PM10 values are mostly 
within the daily standard of 100 pg/Nm3 except at St’ John's Parish School and 
Gnanapuram area, however the annual average values are exceeding the annual standard 
of 60 ug/Nm3. M/s.VPT has established 3 CAAQM station at GVMC Stadium, GCB vicinity 
and R&D Yard. 

The A.P. Pollution Control Board is regularly monitoring ambient air quality at 8 
stations under NAAMP and 3 more stations for Port monitoring. Out of 11 stations, 3 
stations are bounded to M/s. Visakhapatnam Port activities and 2 stations are located 
within the vicinity of 500 to 750 meters from port activities. The annual average RSPM 
(PM10) values measured at 11 locations are as follows: 

S Stand 2020 Location ay, | 2010 | 2011 | 2012 | 2013 | 2014 | 2015 | 2016 | 2017 | 2018 | 2019 (Upto NO ard 
Oct) 

1__| ESI HOSPITAL 60 59.5 | 745 | 55.5 | 489 55.7/ 454] 601| 649! 93.01 79.0 83 2__| MINDI 60 71.8 | 926 | 50.1] 522] 549] 602] 666 654/ 990] 71.4 | 64.77 
3 | SEETHAMMADHARA 60 | 754] 813] 618] 624] 614] 515] 667| 83] 77-0] 634 | 5233 
4 | INDUSTRIAL ESTATE 60 | 700} 772] 690] 593] 641] 593] 667) 709] 109.0] 85.9 | 80.55 
5 | PEDAGANTYADA 60 65.6| 744! 606] 498] 543] 524] 65.9| 86] 95.0) 733 67 
6 __| RAMKY 60 43.5 | 83.6 | 345 | 31.7] 448[ 553] 741] 624{|1160| 689 | 64.77 
Port Activities contribution in addition to the other activities 
1__| GNANAPURAM 60 87.2 | 119.5 | 95.1 | 122.2 | 846] 687] 874] 851] 915] 913! 851 2___| POLICE BARRACKS 60 95.9 | 148.8 | 104.3 | 115.1 | 871 | 861/ 871] 886/ 916] 8661 678 3__| ST’ Alyosius School 60 99.0 | 96.2] 835] 775 | 991| 846] 883] 828] 818/ 7671 65.0 
ie 60 | 1140} 1030] 839] 85.5] 1087] 869] 95.2] 94.4 | 1086 | 988 | 100.8 

MCV Kalyanpadam/ 88.3 81.4 
Administrative 5 | Building/ Port Area 60 | 89.1 | 89.0 | 840 | 782 | 81.7 | 754 | 976 | 823 164 
Dispensary                                 

Note :- The APPCB has changed the location from MCV Kalyanpadam to AOB in the year 
2015. Again APPCB has shifted the station from AOB building to Port Area Dispensary in the 
year 2017. 

 



As per the above the AAQ values for the year 2010 to 2020 RSPM(PM10) values are 

reduced considerably from the year 2017 in Port provenced areas. The following are the 

PM10 values monitored for the last 3 months at Police Barracks, Gnanapuram Area, Port 

Area Dispensary, ST’ Aloysius School and at ST" John’s Parish School. All the stations are 

located within a radius of 200 meters to 750 meters from port operations towards 

downwind ward direction. 
  

  

  

  

  

              

SNo. Station Name Std Aug-20 | Sep-20 Oct- 20 

1 Police Barracks 100/60 60.0 62.0 68.0 

2 Gnanapuram Area 100/ 60 69.0 75.0 71.0 

3 Port Area Dispensary 100/ 60 80.0 57.0 82.0 

4 St’ Aloysius School 100/ 60 55.0 43.0 66.0 

5 St' John’s Parish school 100/ 60 88.0 77.0 92.0 
  

e As per NAAQM standards the daily/monthly average values is 100 ug/Nm3 which is 

showing less value, but annual averages shows the exceedance of 60 ug/Nm3. 

As per the directions of A.P. Pollution Control Board, M/s. Visakhapatnam Port trust has 

installed 3 CAAQM stations located at R& D Area, GCB area and at GVMC stadium. The 

following are the monthly averages for the last three months. 
  

  

  

  

  

  

  

  

    

Month Location 

GVMC Area GCB area R&D YARD 

Parameter PM25 PMio PM25 PMio PM25 PMio 

Standard 60 ug/m3 | 100 ug/m? | 60 pg/m3 | 100 pg/m3 | 60 ug/m3 | 100 g/m? 

Aug- 2020 23.66 54.52 24.18 55.36 21.34 64.11 

Sep- 2020 22.84 53.59 24.0 54.77 22.83 69.71 

Oct-2020 30.81 66.57 26.67 62.47 23.63 70,92             
Observations and Remarks: 

. There are MDSS systems at 3 areas - WOB area, ii) S-4 area, iii) L-17 area. M/s.VPT 

is storing the dusty cargo i.e., coal cargo near to city interface at R-2, R-4 & R-5, A,B 

at TMO yards where there is no MDSS. The facility is carrying out wetting through 

mobile water tankers. Recently, VPT provided 9 Sprinklers at R2 & R5 areas. 

As per action plan proposed by the M/s. VPT, installation of MDSS at the remaining 

areas R-2 to R-5 areas, NH yard area, West of OHC along Cost guard road, North of 

TINA Godown area and North West corner of WOB works to be commenced from 

01.09.2020, whereas M/s. VPT issued work order on 28.09.2020 for Rs. 

8,42,07,190/- for installation of MDSS at dusty cargo areas. 

M/s.VPT submitted action plan and proposed to construct one covered storage 

shed of size 400 mts X 40 mts X 17 mts at R11 area for storing the dusty cargo at an 

estimated cost of Rs.36.0 crores. 

M/s.VPT proposed 108 no. of sprinlklers at other areas. Proposed to complete by 

the end of December-2020. 

M/s. VPT awarded work order for plantation of 1,02,000 Nos. of avenue plantation 

in Visakhapatnam under green Visakha during the year 2020-2021. 

The average values of the CAAQM stations installed by M/s.VPT shows the values of 

PM10 and PM2.5 are with in the stipulated NAAQM standards during the period 

from August to October, 2020. 

Action taken by the Board:- 

The APPCB has issued directions vide order dt: 02.03.2020 and levyed 

Environmnetal Compensation of Rs. 1.95 crores and the industry paid EC accordingly. 

ENVIRONMENTAL ENCINEER(FAC) 

 



Annexure 

Compliance of directions issued to M/s. Visakhapatnam Port Trust dt: 

  

  

02.03.2020: 

S.No. Directions Compliance 

1. | M/s.VPT shall install MDSS at all| There are MDSS systems at 3 areas - 
dusty cargo areas within 6 months. WOB area, ii) S-4 area, iii) L-17 area. 

VPT is storing the dusty cargo i.e., coal 

cargo near to city interface at R-2, R-4& 

R-5, A,B at TMO yards where there is no 

MDSS. The facility is carrying out wetting 
through mobile water tankers. 

Recently, VPT provided 9 Sprinklers at 

R2 & R5 areas. 

As per action plan proposed by the M/s. 

VPT, installation of MDSS at the 

remaining areas R-2 to R-5 areas, NH 

yard area, West of OHC along Cost guard 

road, North of TINA Godown area and 

North West corner of WOB works to be 

commenced from 01.09.2020, whereas 

M/s. VPT issued work order on 

28.09.2020 for Rs. 8,42,07,190/- for 

installation of MDSS at dusty cargo areas. 

M/s. VPT has not complied with action 

plan committed by M/s.VPT. 

In addition to the MDSS at the above 

dusty cargo. M/s.VPT suppose to start 

the construction of 2 covered storage 

sheds of size 200m x 40m x 17 m and 

200 m x30m x 17m at R6-R-9 areas for 

storing the dusty cargo with an 

estimated cost of Rs. 27.53 crores from 

30.10.2020. M/s.VPT has not startred 

any works or not awarded work order. 

Therefore, M/s.VPT not complied with 

committed action plan submitted. 

M/s.VPT proposed 108 no. of sprinlklers 

at other areas. The details are submitted 

as annexure. 

Mobil tankers deployed at A, B at TM 

Office & L9, L10 areas where dusty cargo 

is being stored / stocked. 
  

M/s.VPT shall remove dusty cargo 

stored near to habitation R-2, R-4 & 

R-5, A, B immediately where there is 

no MDSS System. 

At present coal is stacked at R2 to R5 

areas which are nearer to city interface. 

As per the plan submitted by M/s. VPT, 

the coal cargo proposed to be shift to the 

areas created by the demolition of 

abandoned buildings of port area. At 

present coal stacks at R2 to R5 areas 

being shifted to newly developed area of 
18,200 Sq mt near dock main gate by 

dismantling the existing building and 
another area of about 42200 sq mt is 
under development duly dismantling 

godowns near main gate. 
      M/s. VPT shall submit the action plan 

for re-organization of the dusty cargo 

at different stacking yards within 15 
days.   At present coal is stacked at R2 to R5 

areas which are nearer to city interface. 

As per the plan submitted by M/s. VPT, 
the coal cargo proposed to be shift to the 
areas created by the demolition of 

abandoned buildings of port area. At 
   



  

present coal stacks at R2 to R5 areas 
being shifted to newly developed area of 
18,200 Sq mt near dock main gate by 

dismantling the existing building and 

another area of about 42200 sq mt is 

under development duly dismantling 

godowns near main gate. 
  

M/s.VPT shall submit the action plan 

for re-organization of the coal 

stacking yards which are near to the 

city interface within 15 days. 

At present coal is stacked at R2 to RS 

areas which are nearer to city interface. 

As per the plan submitted by M/s. VPT, 

the coal cargo proposed to be shift to the 

areas created by the demolition of 

abandoned buildings of port area. At 

present coal stacks at R2 to R5 areas 

being shifted to newly developed area of 

18,200 Sq mt near dock main gate by 

dismantling the existing building and 

another area of about 42200 sq mt is 

under development duly dismantling 

godowns hear main gate. 

The other dusty cargo area near to city 

interface is west of ESSAR. Here M/s.VPT 

stopped storing dusty cargo is storing the 

manganese ore containing lumps and 

fines and covering with tarpaulins. The 

dusty cargo is not stored 
  

M/s.VPT shall submit the action plan 
for mechanization of partly 

mechanized berths(5 nos) and other 

berths. 

There are 5 berths in the outer harbour 

which are mechanized. 

There are 21 berths in the inner harbour 

as detailed below: 
East Dock area: EQ-1 to EQ-10 = 

berths. 

West Dock area: WQ-1 to WQ-8 = 8 

berths. 
Western Arm OR-1, OR-2 & FB = 3 berths. 

Out of the above 21 berths the following 

are mechanized. 

10 

1) EQ-1 operated by M/s Adani. 

2) EQ-10 operated by M/s AVR Infra. 

3) WQ-5 operated by M/s Nalco. 

The berths EQ-8, EQ-9, WQ-6, WQ-7 & 
WQ-8 are semi mechanized. M/s.VPT 

informed that they have dropped plan to 

mechanize EQ-2 to EQ-5 as they are not 

commercially viable and decided to 

handle dust free cargo like fertilizers, 
food grains, bagged cargo, steel, granite 

etc., 
  

The port shall handle dust free cargo 

like fertilizers, food grains and bagged 

cargo, steel, granite etc. in EQ-2 to EQ- 

5. 

VPT informed that they have dropped 

plan to mechanize EQ-2 to EQ-5 as they 

are not commercially viable and decided 

to do semi mechanization by deploying 

the harbor mobile cranes and planned to 

handle dust free cargo like fertilizers, 

food grains, bagged cargo, steel, granite 

etc., 
      M/s.VPT shall obtain amendment for 

the water consumption, wastewater 
generation quantity in the CFO   The facility was directed to submit online. 

  
 



  

  

  

  

  

  

  

  

  

    

8. | M/s.VPT shall obtain amendment for | The facility was directed to submit online. | 

the hazardous waste generation 

quantities and its disposal option in 

the CFO. 

9. | M/s.VPT . shall provide dedicated M/s.VPT has provided 5 water tankers. 

tankers to the stock yards which are | They are not adequate to cover all dusty 

not provided with the MDSS in such a | cargo areas to sprinkle once in two hours. 

way that the entire stock yard shall be 

sprinkled once in two hours. 

10. | M/s.VPT shall install PLC based MDSS | M/s.VPT storing dusty cargo at various 

at all dusty stacking areas and shall | places. MDSS systems were provided only 

report implementation progress at following 3 areas - WOB area, ii) S-4 

every month to ZO, Visakhapatnam | area. PLC based MDSS is functioning at 

and RO, Visakhapatnam. WOB area. In other areas PLC based 

MDSS not provided. 

11. | M/s. VPT shall complete the balance | Proposed to complete by the end of 

plantation target of 1.02 lakhs under | December-2020. M/s. VPT awarded work 

Green Visakha Program at all the order for plantation of 1,02,000 Nos. of 

vacant places available in port area by | avenue _ plantation in Visakhapatnam 

Dec’2020. under green Visakha during the year 

2020-2021. 

12. | Arial videography (with the help of | Submitted. 

drone) / Photos of the air pollution 

control measures / equipment, 

tarpaulin covered shall be taken and 

shall submit to the board within 1 

week. 

13. |The VPT shall utilize the fines | M/s.VPT informed that they are imposing 

collected from stevedores and PPP fines / penalty on stevedores and 

operators for the purchase of | operators who are not covering the cargo 

tarpaulins. from time to time. M/s.VPT proposed to 

purchase tarpaulins by mid June2020. 

14. | M/s. VPT shall ensure that no | M/s. VPT has to direct all the transporters 

leakages of Urea, Sulphur and rock | to cover the top with tarpaulins. 

phosphate while transporting through 

trucks from Port to the user. 

15. | Strict procedures shall be followed for | Procedure followed by M/s.VPT is 

maintaining cleanliness at the jetty | enclosed as annexure-VI. The facility 

while handling Ammonium Nitrate to informed that the cargo is being handled 

prevent contamination with any | under supervision of PESO. 

reactive substance containing 

carbonaceous, hydro-carbonaceous 

material and any other incompatible 

material. 

16. | The district crisis group formed under | Not complied. 

MSIHC rules shall monitor and review 

the safety measures regarding of 

Ammonium Nitrate and ensure 

additional safety precautions to be 

taken by conducting periodical mock 

drills under the supervision of the 

District Crisis Group. 

17. | The VPT shall take all the necessary M/s. VPT has issued work order on   measures to control the air pollution 

and shall ensure that PM2.5 & PM10 

daily/monthly and annual average 

values are within the standard.   01.07.2020 to M/s. NEERI, Hyderabad 

center for “Air pollution and source 

apportionment study for the assessment 

of impact of Visakhapatnam Port 

Operaions on ambient air quality in & 

around port area” at a cost of Rs.63 lakhs,             
  

9



  

which is targeted to be completed by 
October, 2021. 

  

18. The VPT shall comply the directions 
issued by the Board from time to time. 

Not complied. 

  

  
je 

  
The VPT _ shall submit the 

performance Bank Guarantee of an 

amount of Rs.1.0 Crore for completing 

all the works required to be done.   
Submitted bank guranatee for Rs.1.0 

lakhs which is valid upto 31.07.2021 and 
also paid environmental compensation of 

Rs.1.97 crores to APPCB on 14.07.2020. 
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PAvigre ste Ge 

ANDHRA PRADESH POLLUTION CONTROL BOARD 

D.No.33-26-14, BZ, Near Sunrise Hospital, Pushpe Hotel Centre, 
” 

Chetematevari street, Kasturibaipet, V iayawada — 525 616 

      
swe eH 

    

Notice No.72VAPPCB/UANTENVSE/
2072- 

Dete: 0 

  

Sub: APPCE - UH-l — TF -— Hor’bie NGT orders in the OA No.68/2018 file Si 

Mis. Visakhapatnam Port Trust (VPT), Visakhapatnam — Non-compliance of 

Board dirctions — Environmemta' Compensation levied — Directions — Issued - 

Reg. 

CFO order dated 77 05.2017 valid upto 31 12.2021. 

Hon'ble NGT orders in the application No.68/2015 dated 08.03.2017. 

APPCS, TF directions order No.724 IBPPCB/UH-I/TF/VSP/
201 8-272, 

64.28.05.2019. 

Hon'ble NGT orders in the application No.68/2075 dated 03.04.2020. 

Directions vide order no. 724/APPCBIUH-WT FAV
SP/2020-1940. 

6¢.02.03.2020. 

Hon'ble NGT orders in the application no.68/2015 vide dated 05.03.2020. 

Showeause notice issued on 22.06.2020. 

industry reply di.07 07.2020. 

EAC (TF) meeting held on 03.07.2020. 

Ref: 

@N
 

> 
n
>
 

2
2
N
D
 

WHEREAS M/s.VPT is operating the Port facility in Visakhapatnam end have obtained the 

renewal of CFO on 44.05.2017 for handling of Cargo — 34.1 Million MT/Annum valid upto 

31.12.2021 with certain conditions. 

WHEREAS Chaitanya Sravanthi Organization has filed application in the Hon'ble NGT vide OA 

No.68/2015 and M/s. VPT have submitied the action plan for implementation of short term. 

medium term and long term measures. 

WHEREAS the Hon'ble NGT in its order deted 08.03.2017 directed M/s.VPT to scrupulously 

implement the environment managem
ent pian with short, medium and long term measures and 

suomit quarterly progress reporis. The Hon’bie NGT made it clear that if any sleckness in 

implementing the plan neglecting the Pollution Contra! Measures and if there is no perceptidie 

reduction of dust emissions and improvement of the Air quality, Hon'ble NGT will be 

constrained to invoke “polluter pays” principle end even restraining the Port trust from handling 

coal cargs. 

WHEREAS M/s. VPT have submitted the commitment for implementation of the tong term 

meesures by 31.12.2018, the Hon'ble NGT has been reviewing the status of compliance of 

short term, medium term and long term measures suomitied by M/s.VPT, once In 3 months 

sterling from 48! April, 2017 to the NGT vide reports submitied by the Board to NGT. 

WHEREAS the Board has been reviewing the status of implementation of directions and CFO 

order conditions and hes issued directions dated 22.05.2017, 43.42.2017, 08.06.2018, 

26.12.2018 and 28.05.2019. 

WHEREAS the Hon'ble NGT (SZ) in 0.A No 68 of 2015(SZ) vide order di. 03.01.2020 directed 

that 

“Under such circumstances, we feel it appropriate fo direct the Pollution Control Board 

to take necessary action against the Visakhapainam Port Trust on the basis of the 

observations made by them in the lest report and submit further action taken and 

status report in this regard within a period of two months. They ere aso directed to 

monitor the unit periodically and submit the compliance of the pollution norms by them 

and to avoid further pollution being caused in the area. For consideration of the report 

post the maiter on 05.08.2020." 

WHEREAS the status of pollution control measures taken by Mis. VPT, Visakhapatnam wes 

ones again reviewed in the External Advisory Committee (Task Force) mesting on 23.01.2020 

and observed thal even after issue of directions by the Board Mis. Visakhapainam Port Trust 

has not complied with the short term, medium term and long term measures against the time 

lines committed by M/s. Visakhapatnam Port Trust. in view of above, the Board issued certain 

directions on 02.03.2020 and also informed Hon'ble NGT of the same.



WHEREAS the Hon'ble NGT (SZ) in O.A No 68 of 2015(SZ) vide order dt. 05.03.2020 stated 
that the submission of Performance Guarantee is only to assure the performance of the 
undertaking to comply wiih the directions and that will not amount to any realization of 
compensation for the past viclation committed. Also reminded that The Tribunal in several 
maiters of such nature has directed ihe Pollution Control Board to impose enviranmenial 
compensation applying the guidelines provided by the CPCB in this regard and take steps to 
recover the same from the defaulter unit applying the ‘Poliuter Pays” principle but such steps 
have not been taken. 

WHEREAS the Hon'ble NGT vide order dt. 05.03.2020 directed the Board to issue show cause 
notice and give opportunity to the defaulters/violator to respond to the imposition of 
compensation and then pass appropriate order in accordance with law. 

WHEREAS the timeline fixed for the compliance of long term measures is 31.12.2018. The 
Board officials inspected M/s.VPT on 04.01.2019 and observed that the facility not 
implemented the Mechanical Dust Suppression System as committed by them and there are 
violations of several conditions/ directions of the Board. 

WHEREAS the Board officials inspected M/s. VPT on 13.06.2020 and observed that M/s.VPT 
yet to comply with certain directions. 

WHEREAS the Board in compliance to the Hon'ble NGT order dated 05.03.2020, has 
estimaied the Environmental Compensation based on the pollution index method developed by 
Centrai Pollution Control Board vide “ Report of the CPCB in-house committee on 
methodology for assessing environmental compensation and action plan to utilize the fund”. 

WHEREAS the Board vide ref. 7 cited issued Show cause notice levying EC of Rs. 
1,97,25,000/- ( from 04.01.2019 to 13.06.2020) and directed M/s.VPT to show cause within 15 
days as to why the Board shall not imposeEnvironmental Compensation of 
Rs,1,87,25,000/- to M/s VPT for the non compliance of the directions issued by the Board. 

WHEREAS vide ref. 8!” cited you have submitted reply to ihe Show cause notice. 

WHEREAS vide ref. 9!" cited the Board has conducted the EAC (TF) meeting and given an 
opportunity to explain the reasons for non-compliances mentioned in above Show cause notice. 
Alter discussions the Task Force Committee recommended to levy the Environmenial 
Compensation of Rs.1,97,25,000/- (Rupees One crore Ninety Seven lakhs Twenty Five 
thousand). 

Now therefore, in compliance of the Hon’ble NGT orders noted above and in exercise of the 
powers vesied under Section 34 (A) of the Air (Prevention & Control of Pollution) Amendment 
Act, 1987 and Section 33 (A} of the Water (Prevention and Control of Pollution) Amendment 
Act, 1988, M/s.VPT are direcied to pay the Environmental Compensation of Rs.1,97,25,000/- 
within 15 days to the Board failing which action will be initiated without further notice. 

Sd/- 
MEMBER SECRETARY 

To 
M/s. Visakhapatnam Port Trust (VPT), 
Port Area, 

Visakhapatnam. 

Copy to: 

1. The JCEE, APPCB, ZO, Visakhapatnam for favor of information and to pursue the VPT 
to pay the Environmental Compensation and report the compliance. 

2. The EE, APPCB, RO, Visakhapatnam for favor of information and to pursue the VPT 
io pay the Environmental Compensation and report the compliance. 

3. The SEE (Legal), HO, APPCB for information. 

if RC.E-B.O, it 
Nyy 

Ni ili 
JOINT CHIEF ENVIRONMENTAL ENGINEER 

Wry UH-I



met ee See gee ees acer 

Tal Bed UaigG Ske Eiki 

/BY REGD, POST WITH ACi< DUE; 

fren tee mr uié dee / VISAKHAPATNAM PORT TRUST 

afar / ENGINEERING DEPARTMENT 

arits 2./ WORK ORDER NO.27(CP)/ EE (Env) / OF 2020-21 

  
zt. /No JENG/CP/ EE(Env) [1/27 R/DtZE-9-2020 

tec ¢ From 

frereauerra - 530 035. 

Chief Engineer 
Visakhapatnam Port Trusi, 

Visakhapatnam-530 035. 

aa #/ To 

M/s Chaitanya Constructions 
# 44-38-12/23/4, 
AVS Paradise, 

Srinivasanagar, 

Akkayyapalem. 
Visakhapatnam-530 O16. 

fiw ugieay Dear Sir, 

‘. 

po
st
 

se / Sub: Installation of Mechanical dusi suppression sysiem (MDBSS} 

at dusty cargo areas viz., R-2 to R-5 areas, NH yard, west of 

OHC along Coast guard road and NMDC area, north of Tina 

godown area and north west corner of west ore berth in 

Visakhapatnam Port -Reg 

geet Rare 27-7-2020 at Piter Rs.8,42,07,190/- ( Rupees Eight Cror 

forty two lakhs seven thousand one hundred and ninety only) & fee 

adi uw 4.8.91% Excess over the bea nid flux aet & ar ware Rear 

Ps tt Got st zd Fa eh al St GE we eT 

wit AGA 

1% 

D 

& 

tg ‘| 

Your percentage tender dated.27-7-2020 for Rs.8,42,07,190/-4 Rupees 

Eight Crores forty two lakhs seven thousand one hundred and ninety 

only) offering 8.91% Excess over the estimated amount put to tender for 

the above work is accepted. 

Contd Page, 2 
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bo
 

tive Engineer(Env) & dé ee | as ON WTS eel GI Way Ger Maa WTA 

oe mes &® & 11(Eleven) Months erm | ae SMR ai oe 
72T 
— 

5 Bl & sez ads GSI SM Ss ET a oe & fu WR aga 

You are requested io coniact ihe Executive Engineer(Env) for further 

particulars and start the work immedigiely. The time for completion of the 

above work is 11(Eleven) Months from the date of commencement of the 

work immediately after obtaining the labour licence. The licence should be 

obtained and work started not later than 15 days from the date of issue of 

ihis work order. Time is essence of the contract. 

ares ue ft afta Bear oom @ fe sige cee ( Pre We erie ) sre 1970 site 

aiges dar (Beir wt arta) dia Pres, 1971 a & sivia 8& we aftei ar Preifia 

ster € ie am ort we tf aaa ae ed eg Raita Set GE A vw wre alia wed 

den & fae wa art wpa wie ot aa ee 

You are also informed ihat under the provisions of Coniract Labour 

(Regulation & Abolition ) Act, 1970 and Coniract Labour (Regulations & 

Abolition ) Central Rules 1971 you have to obtain licence to employ 

coniract labour before siarting the work. The application in Form - IV 

(Copy enclosed) together with necessary challan for licence fees anc 

Security Deposit should be submitted direct to the Assistant Labour 

Commissioner (Central) Visakhapatnam with necessary certificate in Form 

_ ill enclosed to the Work Order. You are also required io display a notice 

showing ihe wage period and the place and time of disbursement of 

wages at the piace of work and to submit a copy of the notice immediately 

within a fort-night of the receipt of the Work Order to this department to 

arrange for nomination of our authorized representative to witness the 

disbursement of wages as required under the said Act, and Rules. 

sme & afta fer ore ¢ fe oe afi aa siz fred & aested oh GRU, aigdial wT / XE 

ae i fen GA ces & oS oe Remes 4 fice tar 2 a oes Ro & eee oo a 

gk aa qparsa at amy Gi Si orm ere | sa ont ewaia or wae ga wa & ta 2 4 cae 

We ATE PTs fen Ser I 

You are hereby informed thai any delay in executing the work consequent 

on the delay in obtaining or cancellation of the licence, due io any 

contravention of the said Act and Rules, shall be at your risk and 

responsibility. The time of completion of this work shali be reckoned as 

stipulated in Para-2 of this letter. 
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6. 

10. 

Boia wea A orl war qin wen & Rt 
x 
7 3, 2 ae 

i at ke zi 

Get & WS Was & gtez och Sl BMD Ts OS Es - 2 eS wart AI psiers 2a ee Te: $ 

fat 5 * 

heya HREss Wed we ! 

e 

You are requested to submit 2 deiailed programme of the work 

immediately within a fortnight of the rece 

with the provisions of Clause - 2 of the General Conditions of the contract 

to ensure that you will complsie the above work within the stipulated 

time. 

‘ ‘ ‘ : Scan a wai 
an we 06 oni & met / cate ot ir & at fsa Grits SI BSc He WT HI 

: i Se Bie a 
aera dar oie, Pemeateers ai teed BG Se | e

e
 

You are required io intimate the cate of commencement / completion of 

the above contract work in Form - Vil {Copy enclosed) to the Assistant 

Labour Commissioner (C), Visakhepainam direct under intimation to this 

office. 

sraat Aa Rate 27-7-2020 wie was aren we & aR am 

wave al wit wer | 

3 

Sp
 

This work order, your tender dt.27-7-2020 shall form part of the contract 

entered by you with the Port Trust.And 

emi wt 6 100/- & aia qtr wie he we GRE Ga SG BET ET | 

You have to enter an agreement on Non-Judicial Stamp paper worth of 

Rs.100/- immediately. 

aq See Renrstighte fh a wes, ae i we ey 

GEL. VERA TIE TH 

Sh wacigne  syaK a] 

The applicable TDS as per the Central GST/SGST Act, will be dedusied 

as and when notified by the Government. 

Pp 

If the number of Workers / Empioyess engaged on this work is more than 

20, the Contractor shall produce documentary proof of payment of P.F. 

contribution to their Workers/ Employees from the P.F. Authorities along 

with every interim certificate failing which no payment will be released. 

Page, 4 Conic



i]. surdeqda fer arm? & om ada RRa we A ako wild Rae vega Ee |} Bee 

Seer / wi Ra we 3 cae wit Reté weqa eed f aera char at Se si oie 

fear owt & fae wad cd we Ree ei ee eT 

ll. You are requested to submit Weekly Progress Report in the pre escribed 

proforma enclosed. If the contracior fails to submit Weekly Progress 

Reporis in ihe prescribed proforma his claim for extending ihe validity of 

the contract period cannot be considered. 

saqeeae /Encl: 

wiafaiiniea/Copy to 

33 

wadia / Yours faithfully, 

Ge stata ° \ _ 
CHIEF ENGINEER (Siatutory) 

1) Form-IV / Form - tll & Form -Vil 

2) Copy of Tender Schedule 

3) Copy of Proforma of Weekly Progress Report. 

DY.C.E-I / DY.C.E-Il/ DY.C.E-Ill_ for information 

S.E-V/ for information 
Coniracior - by ordinary post. 

The Asst. Labour Commissioner (C), Visakhapainam 

The Labour Enforcement Officer, Visakhapatnam 

The Dy. Commissioner, Commercial Tax Department , 

Visakhapatnam . 
The Asst. Director of Mines & Geology, MVP Colony, Sec-l, 

Vsp.-17 

The Asst. Commercial Tax Officer, Dwarakanagar, 

Visakhapainam. 

The Asst. Commissioner, Income Tax 
Dept.,Dabagardens, Vsp 
The Asst. Commissioner, income Tax, Circle(TDS), 
Aayakar Bhavan, 1* floor., Dabagardens, Vsp. 
FA & CAO / VPT - for information and the origina! 
agreement of the subject work is being sent seperately. 

Labour Officer / VPT 
The Resident Audit Officer, Port Audit Office, 
Visakhapatnam a copy of Tender Schedule and T.C.P. 

The Chief Vigilance Officer. Encl: Copy of Tender Schedule 

and TCP. 
E E (Env) along with Tender case file,4 copies of work 
orders, TCP, Summary of tenders along with original 
iender schedule of M/s Chaitanya Consiructions 

# 44-38-12/23/4. AVS Paradise,Srinivasanagar, 

Akkayyapalem, Visakhapainam-530 0716. 
EMD 8.G.No.1BG108260 dt.20-7-2020 for Rs.8,73,200/- 

(In Criginaljalong with its confirmation di.30-7-2020 

Encl: As above 
AE (Lab/QC) Thro’ S.E (IV) Encl : 1 Copy of Tender 
Scheduie.



VISAKHAPATNAM PORT TRUST 

ENGINEERING DEPARTMENT 

Name of Work: Providing MDSS at other areas in Visakhenostnam Fort. 

  

“S.Nn 
0 

No. of 

Sprinklers 
Proposed 

Remarks 

  

Providing Mechanical cust 

suppression system (MDSS) on East 

side of sail yard i.e., R2 to R5 areas 

including construction sump at S6 

pump house in Visakhapatnam Port. 

“4 

is 

  

Providing Mechanical dust 

suppression system (MDSS) at NH 

yard including construction sump and 

pump house _ in Visakhapatnam Port. 

24 

  

Providing Mechanical dust 

suppression system (MDSS) at west 

of OHC along coast guard office road 

and north of NMDC screening plant 

areas including construction of sump 

at NMDC pump house and pump 

house at Delia pond in 

Visakhapatnam Port. 

30 

  
  

Providing Mechanical dust 

suppression system (MDSS) on North 

of old tina godown and South of delta 

point pump house including 

construction of sump at WQ7 and 

WO8 RFID gate in Visakhapatnam 

Port. 
  

Providing Mechanical dust 

suppression system (MDSS) at North 

west corner of WOB area in 

Visakhapatnam Port. 

31 

  

      Total   

$ no. of sprinklers 

were instalied 
already out of 27 

sprinklers 

__._ proposed. 

  
 



VISAKHAPATNAM PORT TRUST 
  

is a chemical compound with the chemica! formula NH.NO.. ff is @ white 

a! nsisting of ions of ammonium and nitrate. ft is highly soluble in water 

nd hygroscopic as a solid. although it does not formhydraies. it is predominantly used 

in agricullure es a high-nitrogen fertilizer. Giobal production was estimated at 21.8 milion 

  

  

ier major use is as a component of explosive mixtures used in mining. quarrying. and civil 

consiruction. It is the major consiiiueni of ANFO, 2 popular industria! explosive which accounts 

for 80% of explosives used in North America; similar formulations have been used in improvised 

explosive devices. 

Many countries are phasing out its use in consumer applications due io concerns over its 

potential for misuse." Accidental ammonium nitrate explosions have killed thousands of people 

since the early 20ih century. 

Ammonium nitrate as fertilizer grade 

Ammonium nitrate is an important fertilizer with NPK reiting 34-0-0 (34% nitrogen).!* It is less 

concentraied than urea (46-0-0), giving ammonium nitrate a slight transportation disadvaniage. 

Ammonium nitrate's advaniage over urea is that it is more siable and does noi rapidly lose 

nitrogen ie the atmosphere. 

Condition’s to be complied by handling agents while Handling Ammonium Nitrate in Port 

of Visakhapatnam: 

1. To submit an undertaking that, the importing of High Density Ammonium Nitrate of 

FERTILIZER GRADE only, is duly notified to the APPCB, Visakhapatnam. 

eZ. To submit an undertaking that they are only the cargo owners and the said cargo is well 

within the stipulated conditions and standards as per Environment Projection Act, 1986 

Allrelevant provisions of "Manufacture, Storage and Import of Hazardous Chemical 

(MSIHC) Rules 1989 framed under "Environment (Protection) Act, 1986" would be 

stricily be followed. 

3. To take a valid Insurance Policy under PL! Act, 1991 and copy of the same to be 
submitted before berihing. 

4, The said Cargo has the property of giving off oxygen when involved in fire and mixture of 

these is readily ignited with combustible materials. Therefore, all the places/areas 

on the shore or ware-house shall be thoroughly cleaned and dried prior to receipt 

of this cargo. 

5: To ensure that ihe whart is fully cleaned by them and that no cargo whaisoever is 

lefion the whari afier completion of discharge of the vessel. 

6. The vehicle speed at berih shouid not be more than 20 kmph and the drivers to he 

instructed noi to apply sudden, brakes and also that ali the vehicles and cargo 

moving equipment are in good condition to ensure they do not leak any mineral oils.



mJ
 

10. 

11. 

12. 

13: 

14, 

45. 

16. 

48: 

30 meiers area on the berth to be cordoned and to ensure no unauthorized persons is 

permitied. 
¢ 

The drivers of the vehicies and cargo moving equipment carrying Ammonium Nitrate of 

fertilizer grade are to be insiructed fo ensure ne leakage of oll/fuel from the 

vehicles. Such vehicles will not be permitied. 

To give requisition for standby of fire waich from the time vessel is berthed till the 

vessel is unearthed along with their Deposit Account Number. 

To inform the Port Fire Officer before berthing anc commencement of discharge of 

the cargo. 

The consignee/owner and vessel's Agent should indemnify the Visakhapatnam Port 

Trust for any damage/injury fo the Por''s Property. Personnel etc. or even any liabilities 

arising out or damage to third party during the time of unloading ihe said cargo 

from the vessel. 

To assist the Port to ensure that no unauthorized personnel are allowed in the working 

area. 

To ensure that the trucks/dumpers are filled not beyond the brim to avoid spillages 

ofthe cargo. They will also ensure that the trucks are suitably covered through the 

entire journey till storage area. 

To ensure that all workers engaged in handling of this cargo shail wear persone! 

protective equipments. 

To provide Bore Well, which can yield adequate quantity of water, in fasttowns 

the cargo is likely to be stored to adequately meci any 

urgency/contingency/untoward incidents. 

To obtain all relevant permissions as are required by various statutes in force such 

as permission of the Chief Controller of Explosives efc. and shall continue io abide 

all the regulations in force till the cargo is finally evacuated from the Port area and its 

estate. 

A certificate of purity/enalysis report issued by the competent authority in the country of 

menufacture will have to be produced before such cargo on board, a vessel is allowed 

inside the docks. 

No welding, burning, cutting or other operations involving the use of fire. open flame, 

spark or Arc Producing equipment should be cartied out or used. Special 

precautions should be taken both on board and on shore to ensure that there is ‘No 

smoking' or ‘Naked Lights’, particularly in or near the hold. 

The said cargo should be particularly, be well separated from other combustible 

materials (particularly figuids) or Organic substances such 2s oils and waxes. 

reducing agents, Acids, Alkalis. Sulphur, Chlorates, Chlorites. Chiorides.



20. 

22. 

23 

24, 

Nm an
 

No
 

o
 

28. 

29. 

Hypochioriie's, Chromates, NitratePermanganetes, finally divided or powdered metals 

and substances containing meials such as the chromium, copper, Cobalt, Nickel. Zinc 

and their alloys and fibrous materials (e.g. Cotion, jute. Sizal. Sew dust etc.) the said 

cargo should be separated from all other goods. 

Sunkering or Pumping of fuel Oil should noi be allowed during unloading operations. 

Vessel Should ensure that the Ship's fire-fighting appliances on board the vessel are 

kept in readiness at all times io meei any emergency, and fire-fighting Personne! should 

be present along with appropriate fire-fighting Appliances during the eniire period of 

unloading the said cargo from the vessel 

The unloading operation of the said cargo is to be carried out under direct supervision of 

e responsible nominee of ihe vessel till the completion of such operation, The 

handling and delivery of the said cargo on the shore is to be carried out Under direct 

supervision of a responsible nominee of the Imporier till the completion of such 

operation. 

To enclose herewith :analysis report of the Ammonium Nitrate wherein cleangrked 

as fertilizer grade. 

To comply with the rules mentioned in the column 3 & 4 of scheduie- fl of the 

manufacture, storage, import of hazardous chemicals (MSIHC) rules 1889 as amended. 

To comply with the rule 15 & 18 of (MSIHC) rules 1989. 

To comply wait the central Motor vehicles rules 1989 framed under the provisions 

of Motor vehicle ACT 1988 

Strict procedures shall be followed for maintaining cleanliness at the jetty while handling 

ammonium nitrate to prevent contamination with any reactive substance containing 

carbonaceous, hydro carbonaceous materiel and any other incompatible material 

The code of practice prescribed by United Nations guidelines on transporiation of 

hazardous substances and chemicals should be sirictly followed. 

The bulk cargo shall be directly discharged through Hoppers Into lorries to minimize 

spillage or accumulation of cargo on the whari. Similarly bagged cargo also shall be 

directly taken at hook point itself and shall not be stored in dock area.


